
^  C en tra l A d m in is tra tiv e  T r ib u n a l, L u ck n ow  B en ch , L u ck n o w

O .A . N o. 49 /2 0 1 0

T his the  23 '̂* day  o f  S ep tem b er, 2010 .

H o n ’ble S h ri G . S h a n th a p p a , M em b er  (J)
H o n ’b le sh r i  S .P .S in g h , M em b er  (A )

A m b ik a  Prasad  T iw ar! a p d  ab o u t 48  y e a rs  son  o f  Sri B aldev  P rasad  T iw ari r/o  V illag e  P ipari S a in N a th p u r  
P ost K eshavpur, D han jai, D istric t- S u ltan p u r.

A pp lican t
B y A d v ocate ; N o n e

V ersus

1. U n ion  o f  India th ro u g h  S ecre ta ry , M in istry  o f  T e lec o m m u n ic a tio n , N e w  D elhi.
2. G en era l M an ag er, (C & A ), SK N , M ah anagar, T e lep h o n e  N ig am  L im tied , L SC , A D  B lock , S h a lim ar 

B agh , D elhi.

3. D y. G en era l M a n a g er (C & A ), S K N , M ah an ag ar, T e lep h o n e  N ig am  L im tied , L SC , A D  B lock,
S h a lim ar B agh, D elh i.

4. A G M  (C o m m l.)  S K N , M ah an ag ar, T e lep h o n e  N igam  L im tied , L SC , A D  B lock , S h a lim ar B agh,
D elhi

R esp o n d en ts
B y A dvocate: Sri G .S .S ik a rw ar

O R D E R  (O R A L )

B Y H on ’ble Sh ri G .S h a n th a p p a . M em b er  (J)

T he case  ca lled . N o n e  a p p ea rs  fo r t.ie  app lican t.

L earned  co unse l fo r re sp o n d en ts  su b m its  th a t d u rin g  th e  p en d en cy  o f  th is O A ., the  ap p e lla te  au th o rity  

h as decided  th e  app ea l an d  d ec is io n  o f  app ea l w as co m m u n ica ted  to  th e  ap p lic an t v id e  le tter d a ted  9 .6 .2010 . 

C om m unication  d a ted  9 .6 .2 0 1 0  su b m itted  today  is taken  on record . T h e  lea rn ed  co u n se l fo r th e  responden ts 

fu rth er subm itted  th a t a p p lic an t has no t ch a llen g ed  th e  o rd ers  o f  th e  ap p e lla te  au th o rity  , th is  O .A . has 

b ecom e in -fructuous.

3. W e co n sid ered  th e  su b m iss io n s  m ad e  by th e  learned  co unse l fo r th e  resp o n d en ts  and  as per 

c o m m u n ica ted  d a ted  9 .6 .2 0 1 0 , th e  appeal h a s /b ee n  d ec id ed  as tim e  b arred . It is op en  fo r th e  ap p lican t to

r
ch allen g e  th e  o rd e rs  o f  th e  a p p e lla te  au th o rity  in a sep ara te  O .A . A cco rd in g ly , th is  O .A . does no t su rv ive . O .A  

is d isp o sed  o f  w ith o u t any o rd e r  as to  costs.

4 ) ) V
(S .P .S in g h ) (G .S h a n th a p p a )
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